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Theft in Brake Van of G. T. Expres' 
Between Nagpur and Ami. 

*32S. SHRI G. Y. KRISHNAN: Will 
the Minister of RAILWAYS be pleased to 
state: 

(a) whetber it is a fact that the brakevan 
of tb. G.T. Express which left Madras on 
tbe 17tb July, 1969 was broken open hetween 
Nagpur and Amla by some gangsters and 
large belongings of the passengers travelling 
in tbe Air·conditioned Coacbes were stolen; 

(b) if so, whether any enquiry bas been 
made into this and witb what result; and 

(c) how many passengero bave repres
ented for compensation for the losses and 
wbat compensation bas been given to eacb 
of those passcngers wbo have lost their 
be longings ? 

THE MINISTER OF RAILWAYS 
(SHRI NAND A) : (a) Yes, Sir. However. 
the property sto'en was only cloth from two 
boxes kept in the rear Brake Van. 

(b) Yes, Sir. Gov<rnment Railway Police 
Nagpur registered tbe offence and conducted 

. fOquiri",. ODe of the accused, wbo was 

arrested on the spot, was subsequently 
convicted. 

(c) As the entire stolen property was 
recovered, the question of compensation 
docs not arise. 

PlaCing of Orders With Private Firms 
of Bombay fur Supply of Railway 

Wagons 

• 326. SHRI N. K SANG HI: Will the 
Minister Of RAILWAYS be pleased to 
state: 

(a) whether it is a fact that the Railway 
Board pbced orders in 1965 with certain 
privafe firm in Bombav for the supply of 
railway wagons and paid advances to the 
tur.e of 50 to 80 lakhs of rupees; if so, what 
Qre the terms of the contract; 

(b) the number of wagons supplied upto 
the 31st March. 1970; and 

(c) if tbe supplies are still pending .. hat 
action Government propose to take to 
enforce the term. of the contract? 

THE MINISTER OF RAILWAYS (SHRI 
NANDA) : (a) During 1965. orders for 
railway wagons were placed on (I) Mis K.T. 
Steel Industries Pvt. Ltd., Bombay and (2) 
Mis McKenzie. Ltd., Sewri Bombay as per 
defails given below:-

Type Quantity 

Mis K. T. Steel BCX 200 
Industries Pvt. BOX 100 

Ltd. 

2. Mis McKenzie. BOX 100 
Ltd. CR 600 

A copy of the relevant c.1Dtract plaoed 
on each of the two firms, indicating the 
applicable terms and conditions is laid on the 
Table of the House. [P1"c~d In Llbra,y. See 
No. LT-436J/70]. 

In terms of the contract "Do account" 
payment is made to ·the firms progressiVely 
to the ext.nt of 90% of the value of steel 
and other raw materials received in their 
works, subject to certification by tbe inspect
ing auth,,;ty and the firm furnishing an 
Indemnity Bond to the effect tbat such 
material is held in trust on bebalf of tbe 
Goverom,nt and that the firm will be respon
sible for any loss, destruction, damage etc . 
wbile tbe material is in their custody. :!u.b 




